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In The Central Administrative' Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
• APPLICATION NO. 	 OF 19 
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Respondent(s) j 	c 	C 

Advocate for Applicant(s) 

S w 
•d1vocate for Respondent(s)J\y 	c 	•g 
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Notes of the Regstry 	Date 	 Order of the Tribunal 

kN 

This application has been filed 

by the applicant, seeking certain 

directions. 

The case of the applicant is that 

he is an employee under the Accountant 

General (A&E), Assam. Subscription under 

the Central Government Health Scheme is 

being realised by the Department, but 

without giving any medical facilities. 

Being aggrieved, he submitted 

Annexure 4 representation dated 8.7.1998 

stating inier alia that as he was not 

given any medical facility the 

realisation of subscription under the 

Scheme should be stopped. However, till 

now the representation has not been 

disposed of. Hence the present 

application. 
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O.A.No.177/98 

Notes of the Restry 	 Order of the Trib4 

14.8.98 t 	: 
I have heard Mr H.K. Das, learned 

counsel for the applicant and Mr G. 

Sarma, learned Addl. C.G.S.C. appearing 

on behalf of the respondents. On hearing 
the learned counsel for the artiesI am 

of the opinion that it wi l l beLecpedient 
if the representation, filed by the 

applicant, is disposed of by the 

authority which is still pending. 

In view of the above I direct the 

respondents to disp o s e 4 .
of the 

representation by giving & speaking 

order as early as possi}le., at. ay rate 

within a period of two month, fon the 

date of rceipt of this order. If the 

applicant is still aggrieved by the 

order passed on the representation he 

will be at liberty to approach the 

appropriate forum, if so advised. 

The application is accordingly 

disposed of. Considering the facts and 

circumstances of the case J make no 

ordr as to csts. 
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